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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) . Sir, I only want to say something
absut some points which have been raised
by Shri Banerjee.

Matters under

As far as Government's commitment to
have a labour representative on the Pay
Commission is concerned, whatever news
might have appeared, I again wenl to repeat
what the Prime Minister had said in the
other House, namely, that we are prepared
to take a r=presentative of the labour on "the
Pay Coi.mission provided we get a unani-
mous name. We are not going back from
that commitment.

As far as the question of stagnation is
concereed, in consultation with the Home
Ministry a decision has almost been taken
and wil! be annunced in the JCM meeting
on the 29th.

SHRI 5. M. BANERIJEE : This House
is more than the Joint Consultative Machi-
nery. Do you think that the JCM is much
more important th.n the Lok Sabha which
is adjourning today ?

SHRI P. C. SETHI : Both the Lok
Sabha and the Rajva Sabha are very import-
tant. But I have said that the decision is
almost taken. That means, we are still at
ths final stages of taking the decision.

SHRI 5. M. BANERJEE: All the
unions and federations are there in the JCM
but myself, Shri Joshi and our federation
are not there in the JCM, We raised this
issue but to budst up the JCM and to
deprive us of our share of the credit, this
decision is being announced in the JCM.
It has to be announced either here or outside.
We do not want to discredit the JCM but
the decision should be announced here whea
the Lok Sabha is in session or in the Rajya
Sabha ; I do not mind if it is done even in
the Cent:al Hall.

MR. DEPUTY-SPEAKER : The Minis-
ter may take note of what he has said.

SHRI P.C. SETHI: As far as the
question of interim relief is concerned, 1
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bave very clearly stated that the matter has
been referred to the Pay Commission.

SHRI S. M. BANERJEE: On the
bavis of the cost of living, according to the
terms of reference, nobody will get anything.

SHRI P. C. SETHI : We are also look-
ing into that matter and a suitable amend-
ment will be made. Therefore, the question
of interim relief is also before them. As
soon as we hear from them, we will surely
take a decision with regard to this.

With regard to the point about the bank
strike  which Shri Kandappan has raised, one
gentleman, Shri Jaisoorya, a supervising
officer, went to the Defence Colony and was
responsible for the strike there. He has
been suspended. However, we have asked
the Regional Labour Commissioner uof
Madras State...(Interruption)

SHRI S. KANDAPPAN : The Minister
is misleading the House. He was pot
responsible for the strike. His suspension
was responsible for the strike. Just inquire
into his suspension which is unwarranted.

SHRI P. C. SETHI : He was responsi-
ble for the Defence Colony strike which he
organised  You are talking about the latter
part ; I am talking about the former part,
Both of us are correct. This is being taken
note of and we are looking into it.
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SHRI P. C. SETHI : That is dealt with
by the Ministry of Industrial Development.
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MR. DEPUTY-SPEAKER :. It is a
much broader question.

Matters under

SHRI SHRI CHAND GOYAL: He
has said nothing about the Himachal Pradesh
emplo) ees.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : Sir, I have not seen a
a copy of the letter which Shri Madhu
Limaye has addressed to the Speaker regard-
ing Samachar Bharati.

SHRI MADHU LIMAYE: And to
you.

SHRI I. K. GUJRAL :
the letter,

One impression that 1 would like to
remove is that we have never said that
we were going to set up some trust or
some other authority. We were given
some information that some trust was
being set up.

We have taken note of the other point
that Shri Madhu Limaye has mentioned.
The difficulty is, as you know. that news
agencies and are independent
in this country.

I said, copy of
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SHRI L. K GUJRAL : That is right.
Qur information is that steps in the direction
in which Shri Madhu Limaye has indicated,
are being taken. :

SOME HON, MEMBERS rg5e—
MR. DEPUTY-SPEAKER : Wc¢ have

finished this. I would request you to co-
operate.  Otherwise, there is no end to it.

SHRI RAJASEKHARAN : The Deputy
Foreign Trade Minister is here. Let him
answer my query.
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MR. DEPUTY-SPEAKER : I would
request you to cooperate. (Inrerruptions)
This way I will not be able to say anything.
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MR. DEPUTY-SPEAKER :  Kindly
cooperate with me. If we run the busincss

of the House in a businesslike way, we will
be able to reach that.
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